ACT No. XXXVI or 1860.

Passep By THE LecispATiveE Councin oF INDIA.

(Received the assent of the Governor General on the 2nd August 1869.)

An Act to consolidate and amend the law relating to Stamp Duties.

WHEREAS 1t is expedient to consolidate and amend
Preamble, . ) . . . -
the law relating to Stamp Duties; It is enacted as fol-

lows 1 — .

I. - From the time when this Act shall come m'co force, Ré!g'ulamon XTI,
Repeal of Regulations.
of Calcutta) with the correro‘ndrno Reégulation -enacted

on the 14th June 1827 and registered in thé Supreme Court at Calcutta on
the 12th July 1827, and Regulation X. 1829 of : ‘the Bengal Code (for consolidat-
g into one Regulation, with modifications, the emstmg enactments relating to the
collection of Stamp Duties), Regulation.XIII. 1816 of the Madras Code (for modi-
fying and amending the Rules before enacted regaﬂwdmg smmped paper and Stamped
Cadjans ; and f07 consolidating the Fees payable on the institution of swits, and on ez-
hibits and sumimonses for witnesses, with the Duty Zemed by means of Stamps), Regula-
tion XVTIT. 1827 of the Bombay Code (for levs ying d Stamp Duly on certain papers
within the Territories subordinate to the Presidéncy of Bombay), Regulation IIT.
*1828 of the same Code (for subjecting to the Stamp Duty certain Plaints and
other Papers exempted therefrom wnder Regulation X VIIT of 1827), Regulation
VI. 1828 of the same Code (for estending inithe same manner as in suits before
the Courts of Civil judicature, Stamps to suits cognizable by Collectors under the
operation of Chapter VIII Regulation X VII of 1827 or any other now in force),
Regulation VIIL. 1830 of the same Code (for changing the Counter-Stamp to
be impressed on Stamped Paper and other material), Regulation 1T 1831 of the
same Code (for subjecting to the Stamp Duty copies of decrees passed by Native
Conemissioners, exempted therefrom under Regulation X VIII of 1827), Regulation
XIV. 1831 of the same Code (for rescinding that part of Section VII Requlation
XVIIT of 1827, which requires all Stamped .Z’(zj)m to be endorsed with the Official
- A . signature

-

1826 (for raising and Zebymg Stamp Duties within the Town
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ACT"No. XXXVI or’ 1860.

signature of some person belonging to thé Oﬁ%e of Superintendent of Stamps, and
prescribing how that duty shall hence' Wt?z?f b8! performed), and Section XXX VII
of Act X of 1859 (to amend the low r%laﬁﬁ? ti'the recovery of Rent in the Presi-
dency of Kort William in Bmgal)——are répéaled, except in so far as they rescind
other Regulations or parts of other Reguiations, and except as regards Deeds,
Instruments, or Writings which shail haye been made ot executed, and all pro-

ceedings or matters which shall havei taken place before this Act shall come
into force.

i
3

1L 'For every Deed, Instru:cf:xent or Writing which shall be executed
Stamp Duty payable un- _ from the time when this Act shall come into force, and
der Schedule A. / which shall be of any of the kinds specified as requiring
Stamps by the S'_hedule A. annexed to this Act, there shall be payable to
“Gover'nm ot a Stamp ])uty of the amount indicated in the said Schedule to

oL I any person shall dra%zv, accept, endorse, negotiate, pay, or receive
" Penalty for drawing&e. Ppayment of any Bill of Exchange, Promissory Note,
ﬁzmeﬁlﬂ?ﬁs&ﬁﬁg Draft, ®Cheque, or other similar Instrument, or if any
&e. person shall make, execute, sign, or be a party to any
Deed, Instrument, or other Wﬁtingf engrossed on unstamped or insufficiently
Stamped paper or other material, which should bear a Stamp of the value-set
forth in Schedule A, such person, so offendmg, shall forfeit a sam not exceeding
one hundred Rupees, or a sum equal to ten times the value of the Stamp omit-
ted to be used, if the sum so calculated eéxceed one hundred Rupees.

IV. The Governor-General in Council shall prescribe the form and
Governor-General in material of the Stamps to be used, and the mode and
g)‘;‘rﬁlggs,gm{;;e‘zgrgzemg‘j placc of impressing, affixing, or denoting thereon the
&e. value thereof under the provisions of this Act, and may
from time to time alter and vary such orders. All orders made by the Gover-
nor-General in Council under this Section shall be published in the Official
Gazettes of the several Presidencies and places in which such orders are-to
<be in force,
The Duty 1mposed by this Act oi every Receipt, and on every Draﬁ or
ms how o OTder for the payment of money on demand, - and bearing
-~ . the date on which the Draft or Order is made, may be

denoted
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denoted by a Stamp impressed upon the paper Whereonﬁg any such Instrument is
written, or by an adhesive Stamp affixed thereto. It shall be lawful, until the
Governor:- -Grongral. in Councﬂ shall direct to the contrary by an order to be pub-
lished in the.Gawette, to use a Postage Stamp of the value of half anna on every
Rece1pt Draft,.or Qrder for which a half anna Stamp is required by this Act.

‘ VI_. In any, case where an adhesive Stamp shall be used for the purpose
Obliteration of adhesive  Aforesaid on any Receipt or: upon any Draft or Order
Stamp when used. chargeable with the Duty of half anna or of one anna by
this Act, the person by whom such Receipt shall be given or such Draft ox
Order signed or made, shall, before the Instrument shall be delivered out of
his hands, custody, or power, cancel the Stamp so used, by writing thereon his
name, Or the initial letters of his name, or in such. other manner as to show
that such Stamp has been made use of and so that the same may not be again
used ; and if any person who shall write or give any such Receipt or discharge
or make or sign any such Draft or Order with any idhééive‘ Stamp thereon, shall
not bond fide in manner aforesaid cancel such Stamp, he shall forfe1t a sum not
exceeding one hundred Rupees. 13
VIL The Duties imposed by this Acton Foreign Bills of Exchange shall be
Stamps on Foreign Bills  Paid on account of all Bills dra.wn within, but payable out
of Exchange, &c. cf, the British Territories in! ¢ India, and on account of all
Bills drawn out of the British Territories in India,i which shall be payable within
those Territories, or shall therein be endorsed, transferred or otherwise negotiated,
wheresoever the same may be payable; and the Duties so imposed on Bills drawn -
out of the British Territories in India, shall be denoted by#adhesive Stamps to be
affixed to such Bills as hereinafter directed. ;

VIIL. Every Bill of Exchange which shall purport to be drawn at any place
* Bills purporting to be out of the British Territories in India shall, for all the pur-
B o et Doses of this Act, be deemed to be a Foreign Bill of Exchange
be so drawn. drawn out of the British Territories in India, and shall be
“chargeable with Stamp Duty accordingly, notwithstanding that in fact the same

may have been drawn within those Territories.

IX. The holder of any Bill of Exchange drawn out of the British
. Territories in India and not having a proper adhesive
The holder of a Bill €

“drawn out of the British Stamp affixed therecon as herein directed shall, before he
Territory to affix an adhe- ‘ _ )
sive Stamp thercon before  shall present the same for payment, or endorse, transfer,
negotiating it or in any manner negotiate such Bill, affix thereon a

proper




£

proper adheclve Stamp for denotmg the Duty by this Act ehdiged: 6n suth Bit
and the person who shall endorse, transfer, and hégbtiate stich Bill shall;-before
he shall deliver the same out of his hands, cistody, or power, cancel bhe'f'Stamp
so affixed by writing across the same as his endorsement his name or the hame
of his firm and the date of the day and year on which he ¢hall so write the * :
same, or by affixing thereon or across the same the seal or mark which he is:
in the habit of using, or in such other manner as to show that the Stamp has.
heen made use of and so that the same may not be again used : and if any
Penalty for negotiating ~PErsOn shall present for payment or shall pay or endorse,
such Bill E)f}f:gﬁ;ﬁ’gmtg transfer or negotiate any such Bill as aforesaid whereon
cancel such Stamp. there shall not be such adhesive Stamp as aforesaid, duly
affixed, or if any person, who ought as directed by this Act to cancel such Stamip in
sanner aforesaid, shall refuse or neglect so to do, such person so offending in any
such case shall be liable to the penalty prescribed in Section TIT of this Act, and
no person who shall take or receive from any other person any such Bill as
aforesaid either on payment or as a security or by purchase or otherwise, shall
be entitled to recover thereon or to make the same available for any purpose
whatever unless at the time when he shall so take or receive such Bill, there
shall be such Stamp as aforeseud afhxed thereéon and cancelled in the manner

thereby directed.

.

X Ir any pelson shall within the British Territories in India, draw and

: issue any Bill of Exchancre payable out of the Britich
mﬁg“g‘g ft‘?a,‘f;?eﬁ?ﬁ,gga‘ﬁ Territories in Incha,, pu_lfportmg to bé drawn in a set of
aegotiating Bills purport- “y})roe  and shall not draw and issue, on paper duly Stamped

ing to be drawn in a set of ; . _ _ . o
threeand not drawing the a5 required by law, the whole number of Bills which such

whole number of the set. , ,

Penalty on taking or re- Bill purports the set to consist of, or if any person shall
ceiving such Bills. within the British Territories in India transfer or negotiate
any such Bill of Exchange as aforesaid purporting to be drawn in a set of three,
and shall not at the same time transfer or deliver on paper duly Stamped as
aforesaid the whole number of Bills which such Bill purports the set to consist
of, every such person so offending in any of such cases, shall be liable to the
penalty prescribed in Section IIT of this Act; and if any person shall take or
“receive in the British Territories in India any such Bill as aforesaid either in
ent, or as a security or by purchase or otherwise, without having transferred
ed to him duly Stfunped as :afomsfud the tvhole number of Bilis
L Bill: pmpmts the sétto consist of, Ire shall not be entitled to recover
B or'to make the same av uhble for any purpose whatéver. ;
XL If any
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XI. If any person shall affix or use any adhesive Stamp which to his
Penalty for nseof adhe- knowledoe shall have been t&ken off ori h
Y :;;’gob‘,te%m?r;‘lg‘°: }E;C‘;i;’ paper whereon any Roompt nr any
&e. Exchange shall have been ‘wii
Draft, Order, or Bill of Exchange, or any papel ¢
Draft, Order, or Bill of Exchange shall be or b
any person shall do of practise or be concerned in an
or device whatever not spec1ally prov1ded for by t her ‘Act, with
intent to defraud the Government of any Duty impose by this’Act upon Receipts
or upon Drafts, Orders, or Bills of” Exchangewevery person SO - offendmo in. any
of the said several cases shall forfeit a sum noﬂ exceedmg two hundred- Rupees

wved from any

, or Bill of
any”Recelpt N
uoh Receipt,
Wrrtten, or if

- XIL Except as other‘mse prowde ' 1is. Act 10 Deed Instrument or
Bifeot of a.ertmg ot - Writing for Whi ! u‘oy ’shalI be; paya‘ble under Section
duly Staziped: . IT of this Act, s e‘recelved_a,s" reating, transfernng, or
extmgmshmo any nght or- obhgatlon or gs evidence in any Civil pi"oceedmg inany
Cgurt of..Justice, whether esablished by Royal Charter or othermse, or shall be -
acted upon in any such Court ogghy any public Officer, or shall be registered in any -
public Office or authenticated by any public Officer, unless such Deed, Instrument,
or Writing be upon a Stamp of a value not less than that indicated to be proper |
for it by the said Schedule. Provided  that every Deed, Instrument, or Writing
liable to Stamp Duty shall be admitted as evideunce in any
Criminal proceeding, although it may not have the Stamp

required by law impressed thereon or affixed thereto.

Provigo.

XIII. First—Deeds, Instruments, and Writings executed on unstamped

Deeds inadvertently ex- Or insufficiently Stamped paper from accident, ignorance,
ﬁi‘éﬁiﬁ;’iﬁ%ﬁd%&r inadvertence, mistake, or from other unavoidable cause, -
may be stamped on pay- 90 he impressed with the requisite Stamp or Stamps, on

wment of proper Stamp Duty ;
and penalty. application being made to the Collector of Stamp Revenue,
after payment of so much as will make up the proper amount of Stamp Duty, and -
the penalties hereinunder stated, or such mitigated penalty as the local Govern-
ment or any Board or Officer authorized by the local Government may prescribe.
Provided always that the payment of such penalty shall
exempt the person making the same from any other penalty
provided by this Act for such neglect or omission, and that if any such other penal-
ty shall already have been imposed then the same shall be taken as far asit
goes in reduction of any pemlty arising under this Section. : .
L

Proviso.

Second.!




Second.—If the Deed Instrument, or W riting executed as aforesald on un-

Penalty if oxecuted on stamped or msuﬂimently stamped pa.per be brought within
“unstamped or insufficiently  thirty days from the date of execution, the requisitc Stamps -
fﬁg@‘;ﬁ;ﬂ?ﬁ&}ﬁoﬁﬁ? may be impressed on payment of so much as will make up the
ty days of exeoution. proper amount of Stamp Duty and treble the amount of the
deficient Duty ; if brought after thirty days from the date of execution, but with-

Penalty if brought with- in three months from that date, oreif bro ught within six
i‘llo;h;‘iess“);gfﬂ;f e months from the time of this Act coming into force, the re-
coming into force. quisite Stamp may be impressed on payment of so much as
will make up the proper amount of Stamp Duty and five times the amount of the

Penalty if not brought deficient Duty, or if not brought within the two periods
within the two periods st last mentioned, the requisite Stamp may be impressed on
mentioned. payment of so much as will make up the proper amount of
Stamp Duty and twenty times the deficient Duty. o

Third.—It shall be the duty of the Collector of the Stamp Revenue of
Coliector to determine the District, or other Officer as aforesaid, to determine
;f:f;ﬂ;"a e ament o whether, upon payment of the penalties mentioned in the
Sfeﬁ’i;?fﬁiﬂiﬁﬁdp‘;;éﬁﬁ last preceding Clause, the refuisite Stamp shall be impressed
be stamped, on any Deed, Instrument, or Writing which shall have
been executed on unstamped or insufficiently Stamped paper, and the deci-
In what cases decision  Sion of the Collector shall be conclusive and final, except
of Collector final. i cases in which he shall refuse to allow the Deed, Instru-
meat, or Writing to be Stamped. The Board of Revenue or other general con-
Mitigation of penalty. trolling Revenue - Authonty may, “however, upon petition,

order such penalty to be mlmgated and if paid, may order
such part of it as they may consider proper to be returned.

Fourth.—Sections 130 and 131 of Act VIII of 1859 (for simplifying the Pro-

In what cases Civil Court cedure of the Courts of C'wzl Judicature not established by Royal
;g?m;i‘;e‘;’; ‘S’;ﬁp&gu‘;ﬁ Charter) are hereby repealed, and In lieu thereof it is enacted
. and penalty. as follows :—1In all cases under this Act in which a Collec-
tor may impress a Stamp on payment of the proper amount of Stamp Duty and
a penalty, any Civil Court wmay receive in evidence any Deed, Instrument, or
Writing which might be so impressed, on payment info. Court of the proper

amount of Stamp Duty, and the penalty as by this Section imposed.

Fifth—An entry of such payment and of the amount thereof shall be made
wreon paymeny 10 & OOk to be kept in the Court, and"shall alsg be
... sendorsed on the back ‘of t-hef"Deed, Instrument, or V\“wtlng

“and
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and shall be sigred by a Judge of the Court. The Court shall at the end of
every month make a return to the Collector of the Sta o)

kL Revenue of the Dis-
trict, of the monies (if any) which it has s0 received, Ak'stmgulshmg bistwoon the

monies received by way of penalty and those recel A-ed: by way of Duty stating
| the number and title of the suit and the name: of t}ée’_ party from whom such ’
monies were received, and the date, if any, and descripion of the document, for

the purpose of 1dent1fymg the same, and the Court sha]l pay over the said monies
to such Collector or to such person as hemay appomt to receive the same.
And such Collector or other proper authority shall, upon the production of the
Deed, Instrument, or Writing, with the endorsement hereinbefore mentioned,
cause it to be Stamped thereon with a Stamp of the amount 'paid into Court on
account of such Duty. All the provisions hereinbefore contained as to the mitiga-
tion or payment of penalties paid to the Collector shall be apphcable to penalties

pald mto Court

T\»o unstamped or ms“ﬁ- Sizth.—No Deed, Instrﬁinehtﬁor Writing executed on
ciently stamped Deed &o. unetamged or insufficiently Stamped paper shall be Stamp-

. to be stamped except as
aforesaid. ed at any time after the execution thereof except as

aforesaid.

Seventh.—The cost of transmitting all Deeds, Instruments, and Writings re-
_ . quired to be Stamped under this Section, and the cost of re-
. Cost of transmitting A . e
Deod &e. to be Stamped, gistering the same at the Post Office for transmission, shall,
: id. . - .
by whom to be pal in all cases, be borne by the party applying to have such
Deeds, Instruments, and Writings Stamped.

Eighth. —The Government shall not be responsﬂ)le for any loss or damage
which may occur in respect of. any Deed, Instrument, or

Government not respon- .

sible for Joss or damage to  Writing entrusted to the Collectors of Stamp Revenue,

Deed, &e. and no person employed by the Government in the Stamp

Department - shall be responsible for any such loss or damage, unless that
person “shall wilfully, fraudulently, or by gross negligence, cause such loss or

damage.

Provisions of this Section But no part of this Section shall extend to Bills *

Bills of " : sy
;fcﬁi’n‘;‘;“eif tgm‘:ms o . of Exchange or other forms of orders for money drawn

T“"““ . w‘,,__Within the British Territoriessin. India, orto receipts for

m onm
X1V. No larger
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XIV. No larger sum shall be 1ecoVeral;le ‘m any Coult of Justice by res

What sum recoverable SO of any. Deed _nstrdﬂaent, or W'mtmo for which an op-
under a Writing bearing an ~ tjonal Stamp. 1s 1ndlcaj[ed4 to be proper by the said Sche-
optional Stamp. dule, than the 1argest sum for which, if specially stated in
4 Deed, Instrument, or -‘Writing of - the'same dehomination, the Stamp actually
used under the option so given, would be of sufficient value. Andno such Deed,
Instrument, or Writing shall be held by any ‘Court of Justic®®o be valid in res-
pect to any sum of money larger than that for which the Stamp on the said Deed,

Instrument, or Writing would be sufficient.

v

XV. Every person receiving payment of any sum of money, the receipt for

: : . e i hall 3f 1 K
Expense of providiug which under this Act requires a Stamp, shall, if required,
Receipt Stamps, &e. give a receipt bearing the proper Stamp indicated by this

Act, and shall bear the expense of furnishing the same, and in case of refiisal

providing the Stamp of all Bills of Exchange, Letters of Credit, Drafts, Cheques
on Bankers or others, Promissory Notes, and other Orders and Obligations for
the payment of money made or drawn in the British Territories in India (not
being Bonds or Igstruments or Wntmgs bearing the attestation of one or more
witnesses), shall be borne by the person makmg or drawing the same,

XVL  Except within the local limits of the jurisdiction of the Courts estab-
Stamp Duty payable lished by Royal Charter, no Instrument or Writing of any
under Schedule B. of the kinds specified as requiring Stamps in the Sche-
dule B annexed to this Act, shall be filed, exhibited, or recorded in any Court.
of Justice or Office with respect to which Court or Office such Instrument or
Writing is required by Schedule B to have & Stamp, or shall be received or fur-
nished by any public Officer, unless such Instrument or Writing be upon a St%mp
prescribed - as- aforesaid. by the Governor-General of India in Council, and of a
value not less than that indicated to be proper for it by the said Schedule B..

Effect of provision con- XVIL Every provision contalned in the Schedules
tained in the Schedules,

were contained in the body of the Act.

X VIIL The Governor-General in Couhcil may, by an order to be publish-
fernor-Genoral  in ‘ed in the Calcutta Gazette; direct that in ‘any District such
‘tyln' nmeﬁ of lower rates of Stamp Duty as he shall prescribe shall be

Y -
ot taken on all or any of the Deeds, Instruments, or \Vrltm%
specified i the Schedules to this Act, or altogether e}xempt'
' the

shall be liable to a penalty not exceeding one hundred Rupees. The expense of

anneYed to this Act shall be of the same force as if it




vowded that thxs Sectlon shal
¢hange or other Instruments

; pomt Officers for the

Appointment of and: may prescribe the
for collection i

hm;v and under What conditions. ”smps may be qupphed
to such venders for sale

- XXT. very vender of Stamps shall Wrifbe 0 ne convenient, part of each

Endorsement by vender Otamp which he issues, except; Stamps used for Receipts or for
on Stamp when issued. Bills of Exchange, Promissory Notes, Drafts, or other
Orders for money, Banker's agreements for loans, or Bills of lading, the date of
1ssue, the name of the person to whom it is issued, and his own ordinary signa-
ture, on pain of a fine not exceeding one hundred Rupees.

, XXIL. Any vender who shall knowingly write a false date or name on
" Penalty for falseendorse-  tR€ back of any Stamp, shall be punished by a fine not
ment. exceeding five hundred Rupees, or imprisonment not ex-
ceeding three months; or both.

XXIIL. Every vender of Stamps shall, without delay, deliver any Stamp
Delay by Stamp vender Which he has in his possession for sale on demand by -any
in issuing Stamps. person tendering the valué in any currency which the ven-
der is duly authorized to receive in payment for Stamps, on pain of a fine not
exceedmg one hundred Rupees.

XXIV. Any vender who demands or accepts for any Stamp any consi-
Stamp vender accepting deration other than the value thereof in such currency as
ay tﬁOgSldgatwnd other he is duly authorized to receive in payment for Stamps,

an that auvNorize
shall be punished by a fine not exceeding one hundred
Rupees. ' : ‘ ' R

c . XXV

Any
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XXV Any vender who demands: or accepts for any Stamp ahy cou: 'd

L tign éxceeding the value of .such Stamp, shall be punished
Sta.mp vendm acceptmg

ingthe value of the Starp. or by a fine not exceeding ten times the value so demand-

ed or accepted, or by both and it shall be in the discretion of the Court
r Officer passing the sentence to direct the value of the excess to be refunded

out of such fine to any person from Whom such excessive congderamon may have

been accepted. ‘ V »

XXVI. Any vender or other person who, after any .period which may
have been appointed by the Governor-General in Council
for the commencement of the use of new Stamps, sells any
old Stamps, shall be punished by a fine not exceeding one hundred Rupees.

llegal sale of old Stamps.

XXVIL If any vender refuses or omits to render any accounts required
by -the provisions of any bond he may have entered into,
Stamp vender refusing . .
or omitting to render or to permit the Collector of the Stamp Revenue of the
aoomnts. District or any Officer duly authorized by him to inspect
his accounts, or to examine the store of Stamps in his possession, it shall be lawful
for the said Collector to proceed against the said vender for the recovery of-the
value of the balance of Stamps standing against the vender in the books of the said
Collector, or for the recovery of the balance of money standing agamst the said
vender in the said ‘books, "in the same manner as Collectors of Land Revenug
ate authorized by law to* proceed adamst pelsons owing” Revenue or rent oto
Govemment I

XXVIIL.  Any vender who, upon the determination or resignation of his
license, does not, within such reasonable time as shall have

- Delivery of -Stamps &c. ; - . . : :
by vender on detexmma- been prescribed by the Collector of the Stamp Revenue of

ion of his license.

the District, make over to some Officer duly.authorized to
recéive tliem, accourits of all his transactions’ in relation to Stamps, kept according
to the provisions of any bond he may have enitered into, together with any Stamps
_Temaining, or which ought to be remaining in his hands, and any balance of

cash ‘which may be due from him to Government on the a,bove mentioned

counts, shall be liable to a fine not exceedlng five hundred Rupees provided
wiys that no vender shall, by the p'wment of such fine, be exempt from
Uhishment provided by law for any nbewlement of which he may have
guﬂty,"m from <uch proceeding as by’ Secmon XXVII of this Act the

%

. Collector

any consideration exceed- Ty imprisonment for a period not exceeding six mont‘hs_,_w

4
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Collector of the Stamp. Rexren ‘
recovery of the value of ‘any
of or standing against such

the District 1sg empowered to adopt for the
ps-or-balance o£ .cash remaining in the hands

XXIX. Upon:%

On death of Stamp v
der unsold; Stampg '
be dehve1 ed to

issued at the time of h1s deafoh and"'""'
vender in rela,tlon to Stamps Whleh i

to obtain t’he‘pdss.esé’ i
XXX ~n any - of the cases. 5pe01ﬁed in the precedmg Secmom the Collec-

Proceedings against  tOT of the Stamp Revenue of thé -District may call upon:
sureties of Stampvender.  the surety or sureties of the vender, or any of them, to.
make good the value of the balance of Stamps standmo against the vender
in the books of the said Collector, or the balance of money standing against
the vender in the books of the said Collector, and on his or their failure to do -
s0, may proceed against all or any of them for the recovery of the value of the
balance of Stamps ot for the recovery of the balance of money as aforesaid, in
the sume manner-as Collectors of Land Revenue are authorized by law to proceed
against the sureties of persons owing Revenue or rent to Government.

XXXI. No person not being a licensed vender of Stamps duly appointed,
Unlicensed  sale  of Shall sell any Stamp unless it has been in an authorized
Stamps. manner obtained for use and not for sale, under pain of
a fine not exceeding one hundred Rupees; provided that nothing in this Section
éhgll le held to apply to any adhesive Stamp.

XXXIL - Jirst—If any stamped paper, parclinent, vellum, or the like;
" Renewal of damaged or - aftey having been obtained if the regular manner, shall
spoiled Stamps. - - haye Dbecome damaged, spoiled, or unfit for use, cither by
any accident happcnmr» to the same, or because of errvor in the drawing up or
copying any Instrument or W 11t1ng thereupon, which being discovered before
' such




,gedrawn in sets, of which any one of the set may have been delivered
1;0 he payee,

Second.—The owner of any Stamp which may be damaged, spoiled, or ren-
" dered unfit for use as aforesaid, shall prefer his application
to the Collector of Stamp Revenue of the District in which
he may have purchased it, and if the Collector be of opinion that the application
ought to be complied with, he shall deliver or cause to be delivered, subject to the
provisions of this Act, to the party or his representative, a Stamp similar to that
which has been damaged, spoiled, or rendered unfit for use. Provided that the
application be made within one year of the period when the Stamp may have
become damaged, spoiled, orrendered unfit for use.

Application for renewal.

XXXIIL. Any person who fraudulently counterfeits any Stamp, or who alters
Fraudulently counter- 20 Stamp with the intention that it shall pass for a
foiting or wétering Stamps.  Stamp of greater value, or makes or uses any die for either
. of the above purposes, or who fraudulently issues or exposes for sale any coun-
.‘,rfelt Stamp or any Stamp altered as above described, or who frandulently uses
ounterfeit Stamp or any Stamp altered as aforeszud shall be punished by
18onment with or without hard labor for a term. not exceeding four }ealk or
2tion for a term not exceedmg seven years. ]
' XX,XIV. No
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XXXIV. No Justice of the Peace or any Oﬁicer, before whom an affidavit
_ Stamps on cerfain affi- 110b made for the immediate purposes‘ f b i gkﬁled reads
davits. or used in any Court of La,%{v m: ‘y‘:be ‘taken, shall re-
ceive or attest such affidavit unless it be written on _al’ tamptbf not less than the
value prescribed in Schedule A annexed to this Act

XXXV. From the time when this Act shaﬁ che mto force, in all cases
Conveyance to state of the sale of any lands, annuities, o1 her property, real
truly the amount of the or personal, moveable or immoveable; ‘or of any ngbt tltle,
purchage money. : 5
interest, or claim in any such proper$y,~ a Dutyi is, n1-
posed by this Act on the conveyance thereof, the full ; -consiﬁeramon
money directly or indirectly paid or secured or agreed aid for the same,
shall be truly expressed and set forth in words at length
strument, or ertmg, whereby the property sold sha]l
the purchaser or in any other person ; and if the fu - consuderatlon
“money shall not He fully and truly expressed and set forth in “the manher above
 directed, the ‘purchaser and seller shall each forfeit & sum’ not exceedmg five
" hundred Rupees, and be charged with the payment of five times the amount of
the excess of Duty which would have been payable for the said Deed, Instrument,
or Writing in respect of the full purchase or consideration money, if the same had
been duly expressed in the said Deed, Instrument, or Writing beyond the amount
of Duty actually paid for the same.

d to of vested in

XXXVI. If any person shall knowingly and wilfully insert or set forth in
p . such Deed, Instrument, or Writing, any less amount than
. Penalty if person em- - . ) R
ployed to preparea Con- the full and true purchase or consideration money directly
- veyance ingerts a less sum e e . ‘ y .
than the true purchase OF indirectly paid or secured or agreed to be paid for the
oy same, he shall incur the penalties prescribed in‘the last

preceding Section.

XXXVII. No person shall be proceeded against for any offence affecting
~ the Public Revenue under this Act except at the suit or
Prosecution only to be . ' .
by Cougcoor of StampRe- prosecution of the Collector of the Stamp Revenue acting
yen C -
e under the -orders of the Board of Revenue, or other Au-
thority charged by Government with the duty of carrying out the provisions of
this Act, or other Public Officer duly authorized by Government.

: - CX XV Iver , isha his
Offences togniiable by - XXXVIIL Lxeq‘r offenee pums.hmble by this Act,
Magistrate or  Justice o except the offences punishable by Section XX XIII, shall
the Peace, * . ' s S 5
be tried by any Magistrate or Justice of the Peace.
XXXIX.

D The

hé principal Deed, In-

oo 5 Y, e DA




XXXIX. The offences

# Offences cognizable by
other tribunals,

or other Officer.

Impmsonment in case of
non-payment of fine.

three months, Whlchever shall ﬁrst Gta‘k/e place(:.

ACT

the Couﬁ;

be the Stipre

shall ‘not P

shall be lawfil:

XIII shall be tried by

i over the same, whether it
icature or the Session Judge

pe-under- the provisions of this-Act,
6i'to which he shall be sentenced, it
5 i0fficer or Court who tried him, to
by distress and sale of the goods
the‘ ‘offender to imprisonment until
d'term to be assigned, not exceeding

ES

- XLI. Throughout this Act and the Schedules annexed to it, the word
“ Stamp,” except when the contrary shall appear from the
context, is used to signify a stamped piece of paper or other
stamped material for writing on; the term “Bill of Ex-
change” shall include a Hoondee or any other Instrument
of a like nature ; and by the “value” of a Stamp is meant

a sum indicated by words or figures duly impressed upon
such piece of paper or other materials.

Interpretation.
“ Stamp.”
‘@Bill of Exchange.”

“ Value.?

© Commeéncement of Act.

XLIL

of October 1860.

This Act shall come into force from the 1st
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8 A)CT No. XXXVI or 1860. : ,
'SCHEDULE A. .

Specitying Deeds, Instruments, and Weritings which require Stamps, and indicating the proper
Stamps for those Deeds, Instruments, and Writings.

¥

*

PROPER STAMPS.

1. Ag&‘eenieﬁt, Ikyar,” or any Minute or : A
Memorandum of an Agreement; such Agree- | -

ment, Minute, or Memorandum “not being
otherwise provided for in this Schedule, whether
the same be only_'eﬁdenc’e of g+ contract or

(The same Stamp as for o Bond for the}gg
If for an annual or any periodical payment amount of ten years’ payment, or of the
' : total sum secured if less.

If for the performance of any legal act, or | Y An optional Stamp—See Section XIV of
for a purpose not restricted to, nor specifying the Act.

any amount .

Agreements for loans by Bankers made for | )
short periods upon the deposit of Notes or
other Securities of the Government of India,
with or without a deposit of the Acceptance
or Promissory Note of the borrower, provided
that no such agreement is drawn in the form of !
a Bond or of a Bill of Exchange or Promissory
Note or in any such way as would render it a

-2 Rupees.

negotiable Instrument passin® by endorse-
ment, for whatever amount, in case such loan
shall not exceed one month, the uniform Stamp -

of

And in case suchloan is for a period exceed-- 4R
: . ’ . hwupees
ing one month or not excceding three monthsf - P,

j,.




orandum, or Letter made for
ing' to the ‘sale of any Goods, Wares,
Merch andize.

95 Affidavits and solemn declarations not

ade forhe immediate purpose of being ﬁled»
“or used inany Court of Law, per sheet . |

1 Rupee.

3. Assighments, if not of the nature speci- :
ed under the heads of Conveyances and Set- ) )
'tlements, nor specially exempted—

In cases where the Assignment is of any |
interest secured by an originalDeed or Instru- | |
“nent on a Stamp of a value less than eight

Rupees

+ The same Stamp as the original Deed.

In other cases 8 Rupees.
EXEMPTION.

All transfers by mere endorsement of Bills
of Exchange, Promissory Notes, and other ne-
gotiable Instruments; and of Bills of Lading;
and transfers by Assignment of Dolicies of
Assurance. .

4. Bills of Exchange, Letters of Credit,
Drafts, Cheques on Bankers or others, Promis-
sory Notes, Hoondees, and other orders and
obligutions for the payment of money, not
being Bonds, or Instruments, or Whritings,
bearing the attestation of one ~or more wit- |
hebses—

01

] Rs. s,
J

e




ACT No. XXXVI or 1860.

If payable at any period not exceeding one
year after date or sight, then—

Bills not exceeding 100 Rupees.
Above 100 and ditto 250 "

’ 250 djtto 500 i

s 500 ditto g 1,000 33

N 1,000 ditte 2,500

” 2,500 ditto - 5,000 .,

1y 5’000 dltf’o 10’000 »

»w 10,000 ditbo 20,000 ,,

s 20,000 ditto - 30,000 "

” 30 000 a.nd upwards

5. Any of the Instrtimgnts deseribed in No.
4, payable at a period exceeding one year after
date or sight,

6. Bills of Lading of or for any Goods,
Merchandize, or effects to be exported

- 7. Bills of Sale—See Conveyance and
Mortgage.

8. All Bonds or other obligations for the i

- payment of any definite or certain sum of
money not otherwise charged for or expressly

exempted from the payment of Stamp Duty in |

this Schedule.

If for any sum not exceeding 50 Rs.
Above 50 Rs. and not exceeding 100 ,,
, 100 ,  ditto * 200 ,,
, 200 ,, ditto 300 ,,
, 300 ditto 500 ,,
, 900 ditto 700
, 700 ditto 1,000 ,,
., 1,000 ,,  ditto 2,000 ,,
, 2,000,  ditto 3,000 ,,

B

PROPER STAMPS.

Inland and F oreigh
if drawn singly. -

Foreign if drawn in
sets of three, each
to be Stamped.

Rs.  As
.0 1
0 3
0 6
0 12
1 8
3 0
6 0
12 0
8. 0
24 0

ment ef the same amount.

R, Af.
0

SO OV D =

10

OO OO0 WM

;{: .
e

y)

BRI HO OO OO

R&%es. Annas.

COC OO Em DM P

% The same« Stamp as for Bonds for the aay- '

4 “for“éach part of every set.




ACT No. XXEVI or 1860,

And for every further part o*fragla:c,v
And for every further full lac,

9.” Bonds or ether obhgatlons, concemi?g
respondentia and boﬁ ;

10. Bonds or other obligations given as se-
 curity for the transfer of Government Securi-
ties or Stock of any pubhc Company or for the

w

Fl

capable of being:valued,
11. '

~ whether for a fixed or for an indefinite périod,

12. Bonds or other obligations when the
amount of the money to be secured isnot
specified,

‘When the amount is imited to a certain sum,

13. Bonds or other obligations for the due

duals, and all other Bonds not otherw1se speci-
ally provided for,

14. Bonds or other obligations taken as
collateral security with some Deed or Instru-
ment executed on the Stamp prescribed for
Conveyances or Money Bonds, or as security
t the performance of any other contract,
ant, or agreement nOt being for the pay-
; oney, the transfer of property, or
of any pecuniary demand,

Xy

EIPR)

Above 3,000 Rs. and not exceeding 5,000 Bs. |

’ 5,000 ,, ditto 10,000 ,,
» - 10,000 ,, g ditto 20,000 -

o 20,000 ,, ditto 40,000 -

» _ 40,000 ,, ditto 60,000

, 60,000 ,, ditto 80,000

» 80,000 ,, ditto 1,00,000

Tonw

delivery or accountimg forany matter or thing ' :
Bonds or other obligations for an annual
or any periodical payment, not being interest
upon any prineipal sum secured by the Bond

execution of an office or work, taken by indivi-

PROER STAMPS,

r,;\ .

.

W

{: The same Stamp as for a Bond fot the
payment of asum equal to ten times
the yearly payment or of the total sum

Rupees. Annas.
.25, 0
0
0
0.
0
0
0

\ {'l’he!saﬁié Stamp as for a common money

Bond for the like amount.

’fhe same Stamp as for a Bond for the pay-
‘ment of the amount engaged to be paid
or.accounted for, or of the value of the
thing to be delivered or transferred.

secured 1f 1ess

An optlonal StamP—See Section XIV of *°

the Act

{The same Stamp as for a Bond for the -

payment of such limited sum.

An optional Stamp——See Section XIV
of the Act.

The same Stamp as the Deed, Instr ument,

Contract, Covenant, or Agreement, if

of value not exceeding eight Rupees;

otherwise a Stamp of eight Rupees.
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15.
which may be taken by or by order of any

Court, Collector, or other Judicial or Revenue |.
Authority, also Razeenamahs, Sooluhnarhahs, |

and Rufanamahs, filed in any suit pend.mg in
a Court of Justice,

16. Charter-parties, or any agreement ¢
contract for the Charter of any Sea-going Ship
or Vessel, or any .memorandum,. letter, g
other writing between the. Captam, Master,
or Owner of any such Ship or Vessel, and
any other person, for or relating to'the freight
or conveyarce of any money, goods, or effeéts
on board of such Shlp or Vessel, =~ '

PN

17, Comp0s1t10n Deeds or other Instru- /

ments of composition between a debtor or
debtors and his, her, or their creditors,

18. Contracts and Deeds, if not otherwise
specially provided for,

19. Conveyances or Deeds or Instru-
ments of any kind or description whatsoever,
executed for the sale or transfer, for a congi-
deration, of any lands, tenements, rents, an-
nuities, or other property, real or personal,
moveable or immoveable, or of any right, title,

or claim to or upon, or interest in, any lands,-|

houses, rents, annuities, or other property,
that is to say, for or in respect of the princi-
pal or only Deed, Instrument, or Writing
Whereby the property sold shall be conveyed
to or otherwise vested in the purchaser or
purchasers,‘ or to some other person by his,
her, or other directions.

PROPER STAMPS.

Security Bonds §r_ othet obﬁéations'

8 Rupeeé. _

~As agreements.
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R S

PROPER STAMPS.

When the purchase or consideration money

therein expressed or denoted shall not exceed

one hundred Rupees.
Above 100 Rs. and not exceeding 200 Ré‘f
. 200 ditto 400 ,,
” 400 ,, ditto 800 ,,"
" 800 ,, ditto 1,200 ,,
s 1,200 , ditto 2,000 ,, -
2] 2,000 ,, ditto 3,000 ‘9
» 3,000 ditto 4,000 ,,
» 4,000 ,, ditto 5,000 ,,
w5000 ,, ditto 7,500 ,,
1,500 ditto 10,000 ,,
, 10,000 ,, . ditto 20,000 ,,
s 20,000 “ditto 40,000 ,,
5 40,000 ,, ~ ditto 60,000 ,,
» 60,000 ditto 80,000 ,,
80,000 %, ditto 100,000 ,,
And for every further, 50,000 ,,
Or part thereof ’ -

Conveyances when' the consideration is an-
nulty,

Conveyances of any kind whatever not

5
e

75
100
150
200
300
400
500
200
100

000000000

the purchase money ‘is equal -to ten

% The same Stamp-as for a Conveyance when
times the annuity.

‘The same Duty as would be charged if a

otherwise charged, if the value of the property
_ conveyed or of the consideration for the Con-

veyance be stated or appear on the face of the
Conveyance,

If no value appear on the face of the Con-
veyance,

NoTE.—When of several Deeds, Instru-
ments, or Writings, a doubt shall arise which is
the principal, it shall be lawful for the parties to
determine for themselves which shall be so
eeme d.  In all cases, however, where there
are more Deeds than one, every other Deed
an the principal requircs the ssme Stamp

consideration in money equal to such
value were expressed in the Conveyance
as the consideration thereof

} Fifty Rupees.
i




XXVI or_1860.

™ ' "~ PROPER STAMPS.

“as the principal Deed, if of value mob xt;e d“’
ing eight Rupees (which shall be the n’.anl
mum Stamp for collateral Deeds), and all such
collateral Deeds shall specify by their conten
which other is the pnnc1pal Deed by - which
the Conveyance has been effected, oertlfymg
that it is executed on the proper Stamp.

Transfers of the shares of any Banking ¢
poration or any*Joint Stock Cor%i)any,f:
endorsement or otherwise, when the

. nominal value of the share so transferred

Rupees.. Annas.
0 4

not exceed 100 Rupees, per share,

‘When the value exceeds
200 Rs.

& ;
When the value exceeds 200 Rs. and not
300 Rs. . . }'

‘When the value exceeds 300 Rs. and not }
400 Rs. ver |

- and for every additional value of 100 Rs. a fur-
ther Duty of 4 annas, and for the transfer of
every quarter or half of any such sha.re, a cor-
responding rate of Duty.

EXEMPTION.

All transfers of subscription to any of the
Government Loans, or other Government Se-
curities. : . g -

20. Co-parTNERSHIP.—Deeds or other
Instruments of— R ! , )

21. CoPiEs. —Copy or Extract of any Deed
or Instrument attested to be a true copy or
extract and furnished for the purpose of being
given in evidence for the recovery of any sum

of money, property, interess, er right secured
thereby

The same Duty as - prescribed for "the ori-
ginal Deed by this Aet.

¥
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22. Where such copy may be made for the

security or use of any person not being a party |
to, or taking any benefit or interest immediate- |

ly under the agreement, contract, hond, deed
or other instrument, per sheet

23. Copy or Extract of any Deed, Tnstru--

ment, Schedule, Receipt, or other matter an-

nexed to any agreement, oontraqt, bond, deed
or other instrument, per sheet

24, Coples authentlcated of any records,
1ettersﬁ, accounts, statements, reports, or other
writings, furnished to individuals from any of
the Public Oﬁi@és_of Government, per sheet...

For coples of.Revenue and Judicial Papers
to be given from thé Courts of Justlce, Reve-
nue Kutchernes, &e

'-j,_EXEMPTION.

N

Copies of papers which Public Officers are
directed by any law or general regulation to
make, Tequire, or furnish, for which Stamps are

- not specially required by this Schedule.

25. Deeds of gift and dower whether to
take effect on the instant, or at a future period,
determinate or indeterminate

26. Deeds of any kind not otherwise par-
ticularized in this Schedule

27. ExcHANGES.—Any Deed or Instru-
ment whereby any real property shall be con-
veyed or surrendered in exchange for other
property—
Engagements to cultivate, produce,

» OF derive any article of commerce in
sration of advance made

j

W—

‘PROPER STAMPS.
‘ deees. Annas.
.0 S
0 8
J N &
T
'}ﬁ 0 8
!
J
} Sée Schedule (B),

#® .

The same Stamp as for Conveyances.
-
As Agreements.

The same Stamp as for Conveyan ces.

Shall be charged on the amount advanced
at the rate of Bonds.
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29. LEases.—Any lease made im perpe-
tuity, or for a term of years, or period deter-
‘minable within one or moreives, or. otherwise
contingent, in consideraﬁon of & sum of money
paid in the way of premium, fine, or the like,
if without rent

.30:  Any lease of lands, ﬁouses; or other

real property at a rent, without any payment

of any sum of money by way of fine or pre-
mium—

Where the rent calculated for a Whole yeal
shall not exceed 24 Rupees

Exceeding 24 Rupees but not exceedmg 50 Rs

" 50 - » =100 5, |-
w100 . 250 ,,
" 250  ,, Yy 500 ,,
" 500 ,, . 1,000 ,,
s Lo00 ., 2,000 ,,
w 2,000 ., 4,000 ,,
. 4,000 . 6,000 ,,
» 6,000 N 10,000 ,,
» 10,000 . 25,000 ,,
, 25000 . 50,000 ,,

and for every additional 25,000 or part thereof,

31.  Any lease of lands, houses, or other real
property at a rent for an mdeﬁmteémm, and
without any payment of any sum of money by
way of fine or premium

82. Any Lease of lands, houses; or other
real property, stipulating for arent, and grant-
ed in consideration of a fine or premium ...

33. The counterpart of any Lease, or a
Kubooleut or the like

ExEMPTIONS.

All Leases, Pottahs, and Kubooleuts execut-
ed and exchanged with ryots and other actual

ProPER StaAMPS.

The same Stamp as for a Conveyance or
Deed of Sale for a sum of the amount of
such consideration.

“When the lease | When the lease is
is for a period not | fora period exceed-
exceeding one year. | ing one year.
Rs. As. Rs. As.
0 4 0 3
#0 3 0 12
0. 12 1 0
10 2 0
2 ) 4 0
4 Q 8 0
8 - 0 16 0
16 0 32 0
24 0 48 0
40 0 80 0
100 0 200 0
200 0 400 0
100 0 200 0

The sal_%e Stamp as for a lease for a
period exceeding one year.

A Stamp of value equal to the joint
values of the Stamps for a Convey.
ance in consideration of the fine, and
a lease for the rent.

The same Stamp as for the lease.

f
1
i




cultivators of the soil, provided that no fine or
premium be paid and no Security Bonds ex-
ecuted as part of the same transactions.

(Por Meadras and Bombay.) o4

Every Lease and its counterpart (Pottah and
Kubooleut) or other engagement contracted
between landlord and tenant, relative to lands
subject to the payment of Revenue to Governs
ment. ) #°

34. Letters, or powers of Attorney, l\{}%ok-
ed for in Schedule B—

For the performance of any special act or
acts, or of the .acts connected with any one
particular suit, ease, or transaction e

General, that s not restricted as above

Warrant’ of Attorney to confess judgment,
or Cognovit, unless taken as collateral security
for the payment of any sum of money secured
by another Instrument stamped with an ad-
valorem Stamp under this Act,

L3
If given as such collateral secutity as above
mentioned. ‘e

NoTE.— For Wakalutnamahs, Mooktar-
namahs, and other. powers required to be
filed for the conduct of suits, regular or sum-
mary, or proceedings of any kind pending
before the Courts of Judicature or before the
Revenue Authorities

35.  Letters of license from creditors to

T

tarnamahs, &c., not being of the kinds ﬁromd-

B
;
-
i

Rupees.  Annas.

0 8

The same Stamp as for a Bond.

Five Rupees.

See Schedule (B)’-

Rupeea Annas.
0
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PROPER STaMPS.

36. MORrTGAGES.—Any deed of mortgage
orof conditional sale with or without posses-

sion given, of or forany lands, estates, or pro-
perty, real or personal, intended as a securlt,ﬂ
for money due or to be lent thereupon ; also any
deed or contract accompanied with a deposit |
of title deeds to any property, where the same

The same Stamp as for ‘a Bond for the
payment of the amount due or lent.

may be made as security for payment of money | | , :
due or lent at the time, '

37. Re-conveyance of mortgaged property. ~ The St#up as for Assignments.

38. Release of an equity of redempﬁo The same "Stag;(iip as for. Conveyances.

39. Deceds of ‘mortgage, or the like, giver
as security for the transfer of Government
Securities or for the payment of an annuity
for a fixed period, or for the delivery at a
future date of any matter or thlncr capable of

tamp as for a Bond for the
f the total amountassured,

The .same

payment;
or for the bond fide value.

being valued

The same Stamp as for ten times the

f annuities for an indefinite period
security of amnuities fo I annual payment,.

such as life annultles,

‘Where it may be stipulated that the amount

The same Stamp as for decds of mortgage
secured by such mortgage shall not exceed a P 5e

of such imited sum.

40. Deeds of mortgage given for the%

certain sum, e

& . -

‘Where the total amount secured by the } An optional Stamp—See Section XIV of
mortgage is unlimited, the Act.

Where a Bond may have been already
taken for the amount secured, or where from
any other cause the mortgage shall act merely | ¢
as a collateral security to some other transac-
tion in which an Instrument 1‘equivring a Stamp
has been executed,

The same Stamp as for the Bond or other

~ Instrument, if of value not exceeding
eight Rupees; otherwise a Stamp of
eight Rupees.

Where there are more Deeds than one | |
required to execute the mortgage in the’|
mamner desired by the parties, then for evuy

The same Stamp as for the principal Deed, |
f if of value not exceeding cight Rupees ;
in other cases a Stamp of eight Rupees.

other Deed than the principal Decd, prov 1ded

J

the original Deed has br'en duly stamped, ...




41  Mortgages, assignments, or acknowled
ments granted for loans or advances m¢

42. DPartitions by private agreer
made by Public Officers, of estates or
ty, real or personal, orin the nature:

for every such sharer’s copy o

Exceeding 10 and not exceeding

200 Rs.

. ditto 400

) . 400 ,, ditto 600 ,,

” 600 ,, ditto 800 .,

. " 800 ditto 1,000 ,,

Rupees, or part thereof,

When the subject of the partition, consisting
either wholly or in part of other property than
money, any money, not being part of such
subject, is paid, or agreed to be paid for the

”-, R
And for every additional four hundred

‘purpose of compensating any difference from
just proportion in the partition actually made
of that subject,

43. Policy of Assurance or Insurance, or
other Instrument, by whatever name the same
shall be called, whereby an Insurance shall
~be made upon any life or lives, or upon any

vent depending upon any life or lives—

gvery sum of one thousand Rupees and
and every fractional part of one

e Starnp as for "Pr.ormissory Notes.

wpecs.  Anias.
0 -8

X Ty B RO
OO OO O

2 0
A Stamp of value equal to the joint values
8f the Stamp which would have been
requived had the subject of partition
been actually divided with the just pro-
portion, and of the Stamp for a Con-
veyance or Deed of Sale for a sum equal
to the amount so paid, oragreed to be

paid, for the purpose”of compensating
the difference therefrom.

@

Rupees. Annas,

0 8
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ProPER Stameps.

ed for. Provided always that this exemption
shall not extend to receipts or acknowledg- .
ments for sums paid or deposited for or upon
letters of allotment of shares, in rggpect' of 1
calls upon any scrip or shares of or in any
Joint Stock or other Company, or proposed or
itended Company, which such last mentioned
< receipts or acknowledgments, by whomsoever

given, shall be Lable to the Duty charged uponf;
receipts.

48. Schedules referred t
ment, Lease, Bond, ‘D
for every thousand Wi

R;pees. Annas.
00

49, Settlements, M € ‘.
namely any Deed or Instrument whel eby any

'T ¢ ‘same Stamp as for a Bond for the
payment of the amount or vahfe settled
“or agreed to be settled; or in cases in
which the value shall be indeterminate,
an optional Stamp—See Section XIV

of the Act.

sum or sums of money, or any Government
Securities or other property, real or personal, |
shall be settled, or agreed to be settled, upon
or for the benefit of any persom or persons,

in any manner whatsoever, cee

EXEMPTION.

Wills, Testaments, and the like, atogether
with Deeds mervely declaratory of trust or
appointment or apportionment or otherwise,
in execution of powers or pursuant to any
previous Settlement, Deed, or Will.

GENERAL ExEMPTION AND RULE.

~ Deeds, Instruments, and Writings of any
kind, in which Government, or any Board,
Commission, Court, or Public Officer may,
in a public capacity, be a party, do not require
. Stamps. : .

Note.—The foregoing exemption does not
extend to Deeds, Intruments, and Writings
executed to or by the Cowt of Wards, Local

H -
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. - | PROPER STAMPS.

Agents, or Officers acting under their authority,
or to or by any Administrator General; neither
does it extend to sales made for the 1‘ecoxfefy
of arrears of revenue or rent, or in satisfaction
of decrees or orders of Court, in which cases
the purchasers shall be required to pay, along
with the purchase momey, the price of the
requisite Stamp, or else p1ov1de such Stamp,
and shall receive from the Officer conducting
the sale a Deed of Sale (Byenamahs) executed
on the proper Stamp.

Any Deed, - Instrument, or Wutmor re-| - )
quired by the foregoing Schedule to be, Stamp- . )
ed, may be written on one or more Stamps |
if the value of the Stampsused amountto the |
value required by the Schedule.

Deeds for Securing gifts or dispositions
" made by previous Settlements, Deeds, or Wills.

SCHEDULE B.

Referred to in Section X VI of the Act, containing the Specification of Ditties chargeable on
Law Papers. =

1. Bail or Security Bonds (Hazir or Fial )
Zamin) whether of specified amount or with a
penalty of a specific sum of money or of indefi- ‘ .
nite amount, when furnished and filed under r To be charged as Petitions.
Special order of a Civil Court or of any Revenue
Officer exercising Judicial powers,

s

When executed between individuals not by

To be charged as Bonds—See Schedule
order of Court,

@).

2. Copies of Judgments and Decrees when
passed in any Court below the Sudder Dewanny
d t in all regular suits of which the

Rupees.  Annas. ’

1 0

Y



When passed in the Sudder ; Dewanny
Adawlut in any regular suit—per sheet, o

%
5

3. Copies of Revenue and Judic?@l Pro-
+ ceedings or Orders, or Copies of Accounts,
qtszement.,, Reports, or the like filed 011 re- L
cord and taken out for use or 1efe1ence, or':
left on proceedings in place of ougm ]

drawn-——per sheet

And each sheet shall be of a
ceeding that fixed f
the Stamp Office)
side thereof only.

4. Mooktarnamahs, Wakalutnamahs, and
other powers, filed or presented for the con-
duct of suits, regular or summary, of cases or
proceedings of any kind pending before any
Civil or Criminal Court or before the Reve-
nue Authorities—

When presented to any Sudder Court, ... 2 0

When presented to any Board of Revenue
or Board or Commissioner of Customs, Salt,
and Opivum, - 2 0

When presented to any Court, Civil or
Criminal, other than the Sudder Court, or to
any Collector or other Revenue Officer, ... | 0 8

ExeMPTiONS.

Mookhtamamahs executed by Officers or
Soldiers of the Army. 7

Counsel admitted in any case by any Cri-
minal Court to appear on behalf of a prisoner
without a written Mookhtarnamah.




ACr\ NO XXXVI OF l8b\i

P

e e

PROPER STAMPS.

5. Petitions of appeal not being from'an
order rejecting a plaint or from a decrec or or-
der haviug by any law the force of a decree;
petitions er applications presented to any Civil
Court, in relation to any maiter cognizable by
such Court, shall be written npon Stamp paper
of the following value, namely,

‘When presented to the Sudder Court,

Y

‘When presented to any Court below:i‘@he Sud-
der Court, _

ces

SPECIAL RULE FOorR BENGATL.

Petitions or applications not falling within
any of the Kxemptions of this Schedule, pre-

sented to the Nizamut Adawlut or to the Board|.

of Revenue or Customs, Salt, and Opium; ...

Petitiong or applications not falling within
any of the Exemptions of this Schedule, pre-:

sented to any other Criminal Court or to any |

other Revenue Office,

con

GENERAL EXEMPTIONS.
-

Petitions or applications presented to any
Moonsiff’s Court in relation to any suit or case
of an amount or value less than fifty Rupees,
or to & Collector or Deputy Collector in rela-
tion to any suit or case of the same amount or
value tried under Act X of 1859.

Applications for the summons of a witness
or other person to attend either to give evi:
dence or to produce a document or in respect
of the production or filing of any exhibit.

otitions of appeal presented to Migistrates
i3 Chowkeedary assessment. )

Rupees Annas.
2 0
0 8
‘5
2 0
O 8




XXVI or 1860.

*

PRrOPER STAMPS.

Communications made £

the assessment of lands, the ascerta,mmép
rights, or to other matters affecting the " ge
ment of the Government revenue on 13
if presented pendmu the formatlon of
settlements.

Petitions to Boards or Comnnssmners af
Revenue refating to the same.

All Petitions, applications, charges, and infor-
mations respecting crimes and offences.,

Petitions from prisoners, convicts, persons »
under examination or otherwise in duress, or
under restraint of the Court or its Officers.

EXEMPTIONS FOR THE PRESIDENCIES OF
MADRAS AND BOMBAY.

No petition or application to the Revenue
Authorities need be presented on Stamp Paper,
except as prescribed in the Special Rule given
at the close of thisSchedule with respect to

. cases that fall within Regulation VI. 1828 of
the Bombay Code.

6. PrLAINT.—Petitionof,in suits a‘”hd appeals
not otherwise provided for, instituted ¥ any
Civil Court not within the local limits of the
jurisdiction of the Courts established by Royal
Chaxter, for the recovery of any sum of ihoney
or to obtain possession of any interest, matter,
or thing—




PROPER STAMPS.

2

SCALE FOR PLAINTS.

If the amount or value of the Prdperti*':

claimed shall not exceed 16 Rs. §

Above 16 Rupees and not ex¢eeding 32 5, |
Do. 32 O T E
Do. 64 o, 185
Do. 150 w800y
Do. 300 ,, »  800in
Do. 800 ,, ., 1,600,
Do. 1,600 ,, , 8,000
Do. 3,000 ,, ,» 5,000 -
Do. 5,000 ,» 10,000 ,,
Do. 10,000 " 2] 15’000 3]
Do. - 15,000 ,, , 25,000 4,
Do. 25,000 ,, T, 50,000 44

Do. 50,000 -,
Do. 1,00,000

Petitions of plaint in suits instituted in the
Courts of Collectors under Act X of 1859
shall be subject to the foregoing Duties.

Nore.—(e). Within the Presidency of Ben-
gal in suits for lands paying revenue to Govern-
ment, if forming one entire Mehaul, or a speci-
fic portion thereof with a defined jumma, the
value shall be assumed in the Ceded and Con-
quered Provinces, including OCuttack, at the
amount of the annual jumma payable to Govern-
ment on account of the Mehaul or portion there-
’of as aforesaid; and where the land has been
assessed in perpetuity, at three times the amount
f the annual jumma,

;Vithin the Presidency of Madras,
or land paying Revenue to Govern-
e of the property shall be assum-

,, 1,00,000 ,, |’

of. the annual aggreoate pro-

Rupees. Annas.

1 0

2 0

4 0

8 0

16 0

32 0

50 0

100 0

150 0

250 0

350 0

500 0

700 0

1,000 0

2,000 -0
V £ 3




duce of theland computed as payabie by:"‘zth’e'
dependent Talookdars, Under-Farmers, and
Ryots on account of the year in which the su1t '
may be preferred. "

(¢). Within the Presidency of Bombay, in |

swits for land paying Revenue to ,Governmenij,‘,
the value of the property sued for shall be cals -
culated at the amount of the annual assessment

(d). In suits for Lakhiraj, Enam, or rent-free -
land, the value shall be calculated at eighteen:
times the aggregate annual rent payable by the
ryots or other under-tenants of the land. .

(e). In suits instituted for houses, gardens,
and other things of value, real or personal, not
of the descriptions above specified; as well as
for any interest in Malgoozaree land or for any
other right or thingnot capable of valuation
under the above rules, the amount shall be
computed according to the estimated selling
price, or when no such estimate can be made,
at the sum at which the plaintiff shall estimate
the value of his suit; and suits for damages or
cormpensation for injury sustained and the like

shall be valued at the amount claimed by plain-
tiff.

(#). If an appeal or plaint,which shall have

been rejected by the Lower Court on any of
the grounds mentioned in Act VIII of 1859,
shall be ordered to be received, or if a suit
shall be remanded in. appeal for a second, deci-
sion by the Lower Court, the Appellate Court
shall grant to the Appellant a certificate autho-
rizing him to receive back from the Collector
the full amount of Stamp Duty paid on the

PROPER STAMBS.

petition of appeal.




L4

XXVI or 1860,

7. Razeenamahs, Rufanamahs, Soolunama,hs,
or the like, that is to say :— ’

Any written application whereby, or accor-
ding whereunto, a suit pending in a Civil Court
shall be adjusted, or be capable of adjustment,
without an award of the pr

estding Judge or
other Officer,

XY

SPECIAL RULE Fogr THE PRESIDE
Bomsay.

NCY OF

Suits cognizable before Collectors under the
operation of Chapter VIIL. Regulation XVII.

1827, as modifieq by Act XVI of 1838, shall

be subject to the same rules in regard to

Stamps, as are in force as above for the Courts
of Civil Judicature, # :

GENERAL RULE.—If the subject matter of
any plaint, written statement, or petition,
not be conveniently comprised within one
Stamp Paper of the value above ;préscribed,
one or more additional pieces of Paper
be used of the value required for Petition

kY

can-

may.
$.

Prorer STAMPS

To be charged as in Petitions,




